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PART IV

Acts of Gujarat Lcgislature and ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the 17th December, 2019 is hereby puutirtt"o fo. gene.ul
information.

K. M. LALA,
Secretary to the Government of Gujarat,

Le gi slative and Parliamentary Affairs D epartment.

GUJARAT ACT NO.28 OF 2019.

(First published, after having received the assent of the Governor. in
the "Gujarat Government Gazette,,, on the 17ft December, 2019).

AN ACT

further to amend the Gujarat State Higher Education council Act,2016.

It is hereby enacted in the Seventieth Year of the Republic of India as

follows:-

l. (1) This Act may be called the Gujarat State Higher Education Short tige and

Council (Amendment) Act, 2019. comm€ncement.
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(2) It shall come into force on such date as the State Government may, by

notification in the Official Gazette, appoint.

Amendment of 2" In the Gujarat State Higher Education Council Act, 2016 Guj. I
section 4 of

a"i.i"iiott. (hereinafter referred to as "the principal Act"), in section 4,- of 2017'

(i) in sub-section (l), under the heading "B. Other Members", for clause (vi),

the following clause shall be substituted, namely:-

"(vi) the Additional Chief Secretary/Principal Secretary or, as the

case may be, the Secretary to the Govemment of Gujarat, Higher and

Technical Education shall be the Member-secretary of the council.";

(ii) in the marginal note, the word "Governing" shall be deleted.

Amendmentof 3" In the principal Act, in section 11, the portion beginning with words
section 11 of

Guj.1 of 2017. "The Executive Committee" and ending with the words "who have completed

more than ten year of service" shall be numbered as sub-section (1) of that

section and after sub-section (1) as so numbered, the following sub-section

shall be inserted, namely:-

"(1A) The Commissioner of Higher Education, Gujarat State shall be

the Member-Secretary of the Executive Committee.".

Amendment of 4" In the Principal Act, in section 12,-
section 12 of

Guj.l of 2017. (l) proviso to clause (i) shall be deleted;

(2) clauses (ix) and (x) shall be deleted"
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